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BANGALORE BENCH*BANGALORE 

APPLICATION NO. 987/1993 

DATED THIS THE TWENTIETH DAY OF ZIULY, 1994 

Mr. justice P.K. Shyamsundar, Vice Chairman 

Mr. LV. Remanan, Member (A) 

Shri ). Chandresekharafl 
Aged 53 years 
Sb. Sri Jambulingam 
Executive Engineer 
148-C, Railway Colony 
mysore - 570 020. 	 ... Applicant 

by 
(Dr. M.S. Nagareja, Advocate) 

Vs. 

1. The General Manager 
Southern Railway 
fdras-600 003. 

The Chief personnel Officer 
Southern Railway 
Madras - 600 003. 

Railway Board 
represented by Chairman 
Railway Board 
Rail Bhavan, New Delhi. 

4. Union of India 
represented by Secretary to 
Government, Ministry of Railway 
Rail BhaVBn, New Delhi. 	... Respondents 

by 
(Shri N.S. prasad, Advàcats) 

ORDER 

(fir. )ustics P.K. Shyam8undar, 
Vice Chairman) 

Iard both sides. The grievance of the 

èpplicant appears to have ended in a happy note because 

during the pendency of this application, the impugned 

order reverting him from the position of an Executive 

Engineer has been withdrawn and the applicant bes-.baan 

posted back as Exacu%ive Engineer. The said order 



rpi.y rijea oy tne r.punuw-i. in una zzyliv. ui 

thu applicant does not wish to pursue this application. 

The epplicetion is, therefore, disposed 	as having 

become infructuous. 

2. 	 Sri Sridhav, counsel for the applicant 

tells us that the applicant who had suffered the 

reversion has been put back to his original position, 

the order does not make any reference to the interim 

status. 	He says that the applicant will take up this 

issue with the department and in case if he is aggrieved 

with the result, •t4len he may be given liberty to approach 

this Tribunal again. We agree. With thse observations, 

the application stands disposed off finally. No costs. 
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(T,v, RArNAN) 	 (p.r. SHYA1'IJNDAR) 
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